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CENT RAL ADMINIST RAT IVE TRIBUNAL PRINCIPAL BENCH

/

New Delhis this the /-7 day of August 1958,

"HON®BLE MRS oRADIGE,VICE. CHA IRPAN Q).

1. Ms, Chander Kanta,
c/o Shri Dilbagh Singh, , ,
R/O !!.No.*‘llﬁz, - \
villd & PO Maidan Garhi, ;
New D8lhi=68. |

2. Shri Yogesh Kumar,
~ .S/o Shri Dilbir Singh,
R/0 HeNOo162, ,
Vill, & PO Maidan Garhi,
New Delhi-68. 000 okpplicants °

{8y Advocates Shri VoKoRao)

-Vsrsus

9o Govto of NCT o, o
through its cﬁisf Secratary,
5, Sham Nath flarg,
" Delhi~54,

2. The Director of Education,
Daptt o of Education,
Govt . of HCT o) :

0ld Secretariat, Dslhio

3. The Dy.0irector of Educaticn,
South District, Dsfence Colony,
Nsw Delhio -

4. The Vice Principal, ; |
Govt o Girls Senior Secondary Schoel,

" Pro Ambsdkar Nagar, Ssctor-lY, : ’
New Delhi & oooo&apOHd@ntSQ

24

(By Rdvocate® Shri Surat Singh )

| —IUDGAERT
HON®BLE MReSRADIGE VI

Applicant . ‘Had soﬁght a direction to fix ;
i : her psnsion imcludimg extra ordinmary and invalid
; pemﬂqa and raleas;o all the retiral benefits
. including commu£at10n of pénaien, arrears of pemsiomg
GPF with immadiate effect together with interest |
at ths rate of 18% poao on the sams from ths date

of retirement viz. 27.3.95 till the date of payment.
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apblicant No.q has also prayed fer cons iderat ion
of the case of Applicant Nq;iz for compass ionate °

.appointment . '

20 | Applicant Nooi yho was appointed a® a
Biaumg Teacher, admittedly applied to Respondents
for retiring her under Rule 38 ccs (pens ion) Rules
vide letter dated 11411 94, Admittedly she uas
mvali.dated fog - service and was granted invalid
pension under the aforesaid Rule vide orde? dated
2763095 (annoxurevc) Pursuaat to her retiremsnt
on. 2703095, fApplicant Nood submittad the preseribad
forms duly’ filled in to tha School Vice principal

" yide letter dated 2604695 (Annexure€) but the
documents wers returmed to Ber belisving the

same to be 1écompleto. She hea:.-selt’u has admitted
in para IV{y) of the OA that she submitted anotsz sebq

praScribod forms under ccs(Pansion) Rules on 2903096,

3.‘ It is not denied in any e joinder filad
by Applicant Noo{ that fnllauiag cheques yaro
Adelivered to her im Octobar,,‘ag% |
(a) Group Iasurance Cheaque N0.961719 For
fs+4488 /- dated 40100563
(b) Gratuity cheque No0o461919 for fs049410/=
~ dated 19:1059% :
(c) Commutation Cheque H0.,461919 for Ro45879/-
dated 19510596, |
{d) GPF a‘mountihg to fe.103300/- vide Cheque

noe 4644451 .

4. In view of the fact that the receipt of ths
‘aforesaid sums has nut. been denied by the applicant

Noo.{1 im any rejoindar, and har oun delay of nearly
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one year in sending the set of documents on 29,3496,

nons of ths grievances regarding release of the

retiral benefits appear to survive and the prayer
Sinfvest '/,, “relimt dues”

~ for paymant of .ee-uss oft p-u-d:n is rejectedo

Se ﬂeanuhile M4 No.560/98 and MA Noo561/98 have

been filed stating that Rpplicant Noo1 had unfortunately

expired on 24.11.97, and for taking on recerd ﬂso Garima
the adopted daughter ef Aﬁplicaﬂt S6o1(daceased) as hsr
lséal heir and for felease of retifal benefits to

Ms. Garimae. It has also been prayed therein that ths
case of Applieant Nooz 1n the OR be considered for
compass ionate appoiutmsnt to loogéfter the legal

heir of Rpplicant No.1, Ms. Garima.
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6o It is not for ths Tribumal €o determins who
is the lsgal heir of Applicant No.i or to direct

Respondents to release'tho retiral dues ©f Qpplicant

boko
no.{ to such legal heir. It is ocpem to personkclaims
The”

.to bs lsgal heir or her guardian, if sha is a minor,

to approach the compstent forum for issue of
succession certificate and thﬁraafter press the claim
for relaase.df ret iral benefits on that baesiso.
Furthermora,;sit has not been denied in anyvrejoiadar
to Respondents’ reply to M -660/98 that SﬁrivYogesh
Kumar is not the legal heir of ﬂpplicant Noo1, hs

cannot bs appointed on compassieﬂate ground

7. In the rﬂsult ths 0A uarrants no 1nterferenceo
cjn.L 1o,
If there are anykdues owed by ReSpondeats [ - J \ate :
9 0 Mher Than Those disuussed above )
Applicent Noo.i Ms.Chander Kanta ,; it will bs open to

her legal hairs to press for release of thes samo
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in accordance with lawe Subject to what has bssn

stated aboﬁe, the OR is dismissedd Mo costs.

R | oL
o ) o (S.ﬁcc7

Vice Cha irman(A Yo
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